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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
NEW DELHI

ORIGINAL APPLICATION NO. 134 OF 2024
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IN THE MATTER OF:

News item titled “Nangalarai Khanan Thekedar Bandhuo ke
Khilaf Gramino Ne Khola Morcha appearing in Sach Kahun
dated 29.12.2023.

[ \\ AFFIDAVIT ON BEHALF OF RESPONDENT No. 1, U.P.
s POLLUTION CONTROL BOARD /
i f/; RO IAL \) P

ml\ - !-» ﬂ{.‘!} r ‘ I‘i‘} H{_ﬁ‘_.g ;

‘

|, Geetesh Chandra, S/o. Shri Radhey Shyam Chandra, aged
about 47 years, Regional Officer U.P. Pollution Control Board,

Muzaffarnagar, U.P. hereby solemnly affirm and declare as

under: /
‘\5\@“

i That | in the abovenoted capacity am well conversant
with the facts and record of the present case, hence am /
™

competent to swear this affidavit. ﬁﬁw

2. That the abovenoted matter came up for hearing on

18.03.2025 when the following order was passed:

“1. Learned Counsel for respondent no.5 submits
that the response to the report of Haryana State
PCB was filed yesterday after the working hours of
the Tribunal, therefore, it has not come on record.

Office is directed to place it on record.
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2. Learned Counsel appearing for UPPCB se%

four weeks to file the response to the letter dated

12.11.2024 enclosed on page 619 of the report of

respondents nos. 6 and 7. Prayer allowed.

3. Liston 11.07.2025."

/
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3. That in compliance of the said direction present affidavit

on behalf of Respondent No. 1, U.P. Pollution Control

Board is being filed.

&

4. That the Joint Committee consisting of CPCB and District
Administration, Shamli submitted a report on 22.04.2024

before this Hon'ble Tribunal when it was stated at page

512 as follows:

&

Sl. | Specific complaint points Facts observed.
No.
1. |lllegal sand mining was|The PP has
carried out in  Yamuna | carried out
Khadar area of village|mining at three
Naglarai. places  beyond
permitted area in
Haryana.
Further, in the recommendation at Page 513 the

Committee has suggested as follows:

&
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"3.2. The Mining Department, Haryana may take

action against the PP for illegal mining in their

jurisdiction” /

That on 05.03.2024 Counsel for UPPCB has referred for
the said report filed by District Magistrate, Shamli which
discloses that Respondent No. 5 has carried out mi ing
at 3 places beyond permitted area in Haryana. Hence,
Respondent Nos. 6 and 7 were impleaded. S
That Respondent Nos. 6 and 7 filed status report wherein
at Page 604 it was stated as follows: /

“Sub-Divisional Magistrate, Kairana informed that
during the last inspection carried out in April, 2024
by the team of UP officers there were 03 points
found where excavation of sand in river Yamuna
was done illegally by the unit. The joint team of UP
and Haryana located the site of illegal mining and it
was found by the joint team on 11.11.2024 that the
site of illegal mining falls towards the west side of
pillar number 686 and mining was done was in and
around killa no 104//19 village Tasmabad, District
Panipat as verified by Revenue Officers from
Haryana present with the joint team of UP and
Haryana. Presently, no mining activity is being
done by the above said unit in the state of Haryana
and the area where illegal mining was done around
killa no 104//19 by the unit previously has been

replenished due to natural flow of river of Yamuna.

o
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The copy of joint inspection report prepared at site
is attached as Annexure-R/3.”
P
T That Haryana State Pollution Control fard on
12.11.2024 sent a letter to the Regional Officer, U.P.
Pollution Control Board, Muzaffarnagar, asking him to §‘k
take action against the said unit for illegal mining. ‘gf‘
Subsequently, another letter dated 24.06.2025 has been /
received from Regional Officer, Haryana State Pollution
Control Board, Panipat, stating therein that illegal mining
has been conducted in Killa No. 104/19 instead of Killa
No. 140/19 near Pillar No. 686 in Haryana. True copy of
the letter dated 24.06.2025 is being enclosed herewith
and marked as Annexure-1. - ‘ﬁ

8. That the Regional Officer, U.P. Pollution Control Board,
Muzaffarnagar vide letter dated 30.06.2025 has informed
the Regional Officer, Haryana Pollution Control Board,
Panipat that as the illegal mining has been done in the
State of Haryana, hence action be taken by him as per

law. True copy of letter dated 30.06.2025 is beln%;

T\ .,.__'fff“-‘““ Vi /! enclosed herewith and marked as Annexure-2. &

N .b\»“__,/‘@ 4

qu / 9. That it further submitted that the earlier also illegal mining
has taken place in the State of Haryana and Mining
Department, Haryana has imposed the penalty of Rs.
19,69,300/- and also FIR was lodged. Thus, as the illegal

mining has taken place in the State of Haryana, Haryana

Authorities has to take action. ‘f
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The above facts are being placed for kind consideration of this

Hon'ble Tribunal.

DEPONENT
VERIFICATION:

l, the deponent abovenamed, do hereby verify that the contents

i
of above affidavit are true and correct to my knowledge derived”

from official record. No part of the same is false and nothing
material has been concealed therefrom.
VERIFIED ON THIS THE 77h DAY OF JULY, 2025 AT

MUZAFFARNAGAR U.P.
Ml

DEPONENT
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ﬁ HARYANA STATE POLLUTION CONTROL BOARD
SCO No.55, SECTOR-25, HUDA, FAHIFAT
- Ph. - [0180) 3673037, Telcfux - 2604951, E-mail: 13y mopt g 1
No HSPCBIPRI202S/ 7 7/ Dated Q{ & 204"
NGT OA No.134/2024

To
The Regional Officer,
Uttar Pradesh Pollution Control Board,
6-B. New Mandi, Muzaffarnagar Nagar, Uttar Pradesh-251001.

Sub: Regarding lllegal mining dane by M/s Devansh Infra in the Jjurisdiction of
Haryana.

Ref Your office lelter No.26/0A No 134/Nsngal Ral Thekedaar Bandhuvo/2025
dated 07/04/2025

In this connection, it is submitted thal clarification asked vide letter under
reference has been sought from Mining Officer, Mines and Geology Depariment. Panipat, I
has been clarified by the Mining Officer that the joint inspection was done on 11.11.2024 by
the officer from Utar Pradash and Haryane where officare/officiale framm Dovonus
Departiment was also present during the time of inspection. During inspection i was found
that the above-mentioned unil have conducied illegal mining at 03 |ocations located near
Pillar No.68& and Killa No.104//19 which was also been confirmad by the officials from
Revenue Depariment, Haryana during the inspection Therefore, fllegal mining has been
conducted at Killa No. 104//19 near Pillar No.686 instead of Killa No 140719

Il is submitied for your kind information and further necessary action, please.

HEF/%_‘E :
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SPCB. Panipat
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ﬁﬂH—Regaréing illegal mining done by M/s Devansh Infra at Vill. Nagla Rai Ahatmal,
Tehsil Kairana, District Shamli in the jurisdiction of Haryana.
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